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Shri AeK.POse, learned Sr.Standing Cunc1 

hs filed sh Cause prayirg for vacation of inteti: 

order, coDy of which has been served on the learned 

counsel Shri B.S.Tripathy appearing for the petitioter 

:E11 eer order dated 29.6.2000 on the date of admiss-

ion it was ordered that till 17.7.2000 applicant 
should not be relieved from his post at Rourkela 

from where he has be&t transfefferd to Trichy. In 

the show CaUse it has been stated that originally 

the applicant wanted to be relieved by 30.,2000 ar 

t.his prayer was allcAie by the departmental authori-- 

ties. He as also sanctioned T .A. advance etc. which 

's recetvd by him. TheFftor 	29 1.6.2300 applictit 
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applicant filed further representation stating tha 

he had fallen unconscious in his house and bv wanted 

another three weeks time to get himself relieved.. 

Respordents in their show Cause have stated that 

this prayer of the applicant has been allc'.ied. We 

note that three weeks period asked for by the 

applicant beyord 30.6.2000 has alrey been over. 

Applicant has stated that he has filed rresentaticn 

ventilating his personal difficulties and the same 

is pending before the respordents. Respordents in 

their shod cause have stated that no such representa-

tion has been received from the applicant. In 

consideration of this, this O.A. is disposed of 

with a direction to respondents that in ease such 

representation has been filed the same should be 

disposed of within a period of 15 days from to-day. 

O.A. is accordingly disposed, but 

without any order as to costs. 
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